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ORDINANCE No. 22 OF 2017

THE KERALA INVESTMENT PROMOTION AND FACILITATION

ORDINANCE,2OIT

Promulgated by the Covemor of K€rala in the Sixty-eighth Year of
the Republic of India.

AN

ORDINANCE

to give effect to certain proposals ol the Go|er ment oJ'Kerola to

avoitl lelay h granting various licences, pernission, approvats

and clearcrnces required undel vlrious enactments dnd for other

mattert cotl ected theretith or incidental thereto.

Preamble. WrENE^s, it is expedient to give effect to c€rtaitr

proposals of the Government of Kemla to avoid delay in grarfing.various

licences, permission. approvals and clearances required under various

enactments and fbr other matters connected therewith or incidental

Itrerreao;

AND WHFREAS, the Legislative Assembly of the State of Kemla is dot

in sessio!, and the Govemor ol Kerala is satisfied that circumstances exist

which render it n€cessary for him to take immediate action;

Now, THr.RLFoR!,. in exercise of the powers contbred by claus€ (l)
of Article 213 of the Constitution of India, the Govemor of Kerala is

pleased to prcmulgate the following Ordinance:-
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1. Short title a l comnle cement, (l) This Ordinance may be

called th€ Kemla Inveshent Promotion and Facililation Ordinance, 2017.

(2) lt shall come into force at once.

2. Act$ 34 ol 1960, 20 oJ 1980. 1i oJ 1994,20 oJ 1994,
5 oJ 2000, 19 o1 2002 and 18 oJ 2013 to be temporqrily amended.-
Durirg lhe period of op€ration of this Odinance, th€ K€rala Shops and

Commercial Establishments Act. 1960. the Kerala Head Load workerB
Act. 1978. the Kerala Panchayal Raj Acr: 1s94. lhe Kerala Mudcipality
Act, 1994, the Kerala lndustrial Single Window Clearance Bosrds atrd
Industrial Township Area Development Ac! 1999, the Kemla C.ouod Water
(Control and Regulation) Act, 2002 and the Kemla Lifts and Escalators
Act. 2013 shall have effect subj€ct lo the amendments specified in i€ctions
3 to 9 respectively.

3. Amendment ol Act 34 o! 1g60._'In the Kerala Stop" una
Commercial Establishmeots Act, 1960 (34 of 1960) in s€ction 5A, in
sub-section (4), after the words "in the prescribed form" th€ words "on
the same day of the r€ceipt of application" shall be inserted.

4. Amendment of Act 20 of 1980. ln the Kenla Head Load
Workers Act, 19?8 (20 of 1980), after section 9, the followitrg s€ctions
shall be inserte4 namely:-

"gA. Engaging the se ices of headlaad workers.-
Notwiftstading anylhing contained in any of the provisions of this
Act no employer is under the obligation to engage headload
workers for the work couected with the €stablishment, such as

loading alld unloading any articles lrom or to ally vehicle, ve$els
or any othe! contailters, that is doae either by the employer or
owner himself or by etrgaging his own worke$ ol by means of
any dracbrnery

98. Every headload worker $all b€ eotitled to *ig.t rfr
by th€ Goverrunent under Oe prcvisions of this Ad ooly if tten
services have been engaged by the emplo$aa or ow@ of atr

establishment.".
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5. Amendnent oJ Act 13 oj 1994.-ln the Kerala Panchayat Raj
Act, 1994 (13 of 1994),-

(l) in 5eclion 212.-

(a) for the heading "DANCEROUS AND OFFENSIVE
TRADES AND FACTORIES" before the said section, the heading
"FACTORIES. TRADES. ENTREPRENEURSHIP ACTIVITIES AND
OTHER SERVICES" shall be substituted;

(b) in sub-section (l), the words "being purposes which in the
opinion of Governnent is likely to be oflbnsive or dangerous to human lifb
or health or propeny" shall be omi$ed.

(2) in section 233,-

(a) in sub-section (2), after the word "Secretary" the words
"or olficer authorized by the Secretary" shall be insened;

(b) after sub-section (2), the following sub-section shall be
inserted, namely:-

"(2A) The Secretary or olfice! authorized by him shall,
issue an acknowledgement to the applicaot, on r€ceipt of application along
with the supporting documents in the fofm, as may be prescribed, and
shall verity the application and all supponing documenrs on lhe spor itself,
aud if any supporting document is not found attached aloug with the
application, the Secrctary or ofncer authorized by him, shatl immediately
infom the applicant, the list of missing documents ard allow the applicant
to submit the missing documenls, as early as possible. but not later than
five days from the date of receipt of application.".

(c) for sub-section (3), the following sub-section shall be
substituted. namely:

'(3) the Secretary or the olncer authorised by him shall, as
sootr ds trray-b€, aft€r the receipt of the application erquirc and rcport to
the v.illage fj:lnchayat as ro whether the eslablishment of the factory,
wortshop or. workplace or other installation of machinery or marufacturing
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plant for which permission is applied for, is objectionable by reason of
density of population in the neighbourhood aad possibility to cause ruisance
or pollution and the village panchayat, afler having considered lhe
application and the reporls oF the Secrelary and of such other authorities
as specified in sub-section (4) may, as expeditiously as possible, at any

rate within thirty days grant the permission either absolutely or subject to

such conditions. as it thinls fit to imoose."

(d) in sub-seclion (41.

(i) af'ter the words, "before grantilg" the words 'or
refusiog" shall & omitted;

(ii) fbr lhe words, "Village Panchayat" the word
"Secretary" shall be substituted.

(.iii) in clause (b), after the words "a rcport of the District
M€dical Officer", the words " in case the applicant is a hospital, clinic.
para-medical institution or clinical laboratory or other healthcare
institulion." shall b€ inserted.

(e) after sub-;ection (5), tle following sub-section shall be

hs€fled, namely:

"(5A) tf any order, on an application for !€rmission under

this section is not communicated to the applicant within fifteen days from
the date of rcceipt of application by the S€cretary, the application shall be

deemed to have been allowed for the period required in th€ application

subject to the Act, rules and bye laws and all mnditions which would have

beor imposed, and if any violation is noticed later the Secr€tary shall have

the power to carcel the liceoce after giving a show cause notice to the

applicant stating the reaso! for such carrc€llation and after examining lhe
submission if any. made wirhin rhe time specified in the sard notice. and on

such cancellation the Secretary may impose a penalty on the applica4 for
an amount not exceeding rupees five lakh."
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(3) in section 233.4.-

(a) in ssLsection (l), for the words "Village Panchar?t", the
word "Secrelary" shall be substiluted:

(b) for slb-section (2) the following sub-section shall be
substituted, namely:-

"(2) The Secretary may, obtain expen opirion from the
departm€nts concerie4 with regard !o the determiMtion of the nuisatice or
ils abatenent, al the cost of the owoer or pe6on in charge of the factory
workshop, workplace or machinery concerned and such report shall be
fumished, as soon as possible, but not later than fifteen days of reporting
of such nuisance.".

6. A c .lment ol Act 20 oJ 1994.-ln rhe Kerala Municipality
Act, 1994 (20 of 1994).-

(1) in section ,147.-

(a) fbr th€ heading "INDUSTRIES, FACTORIES AND
OTHER TRADES" before the said section, the heading ',INDUSTRIES,
FACTORIES, TRADES. ENTREPRENEURSHTP ACTIVITIES AND
OTHER SERVICES" shall be subsrituredi

(b) in sub-secrion (2), after the word *Secretary" rhe words
"or officer authodsed by him" shall be inseneu;

(c) atter sub-section (2), the following sub-section shall be
insened. namely:

"(2A) The Secrerary or the olficer authorized by him
shall, issue an acknowledgemed to the applicant on receipt of application
along with suppoaing documents in the form, as nay be prescribed. and
shall veriry the application and all supponing docunrents immediately oi
receipt, and if any suppofling document rcquired is not attached with tl,e
application. the Secretary or rhe ollicer authodzed by him shall imm€diatety
bring to the notice of the applicant the missing document, if any, and alk.w
the applicant to submit the missing document at the earliest, but not latcr
tha[ five days from the date of receipt of application.";
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(d) for sub-s€ction (3), the followins sub-section shall ba

substituted, na&€l)t

'(3) Th6 S€c.etary or the officer adhorized by hig| s[rll,
within five days ftom tie dare of r€ceipt of all sutpoting docun€Dt$ da'trg
with pr€scdbed cleeaces from other dEartead or authorities, by e,lder
and $Nbject to such trftls and conditiolE as hc &.ms frt graot the litEnce
for usa of the plme fqr conducting any iad$tries, faciorieq l!-ides,
entrqeneurship aaivities or other s€wices, .s the cas€ may be-;

(e) $bsctioD (3A) sha! bG omlhd

(0 in sub-section (4) 6r the ,rods ..thr€€ yeaa- tle wods
frve years" shall be substitut€d;

.G) afte. srb-seclioD (5), the following sub-section shall b.
inserred, nenely:-

"(5A) The licace oncc gmnred under tlis s€ction shall
remai! itr force for a period of live years and shall be renewed
automatically on paynent of the pr€scribed foe,lhiry days before the end
of validiry of the licence fc a futtber Friod of fivc ycars.";

(2) in section ,|48.-

(a) in sub-section (l), after thc word .S€cretary", tle words
"or olficer authorized by him" shall be inserted; .

(b) after sub-sectioa (1), the folloving sub-section shall be
ins$t€d, namely:

"(1A) The Secretary or the officer authorized by him
shall, issue an acknowledgernent to the applicant for the receipt of
application along with the supporting docu$e s, in such forll as may be
presc bed, and the Secretary or the authorized olficer shall, verify the
application and all supporting documents on the spot and if atry supporting
document required is not attached with the applicalion the Secretary or
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the otlicer authorized by him shall, immediately bring to the notice of the

applicant. the missing document, if any, and allow the applicant to submit

the missing document at the earliest but not later than five days liom the

date of receipt of application.";

(c) for sub-seclion (3), the following sub-section shall be

substituted. namely:

''(Jr lhe Setrelary or the ollicer nuthorised by him shaLl.

as soon as may be, alier lhe receipt of application, repon to the Council if !
the esrablishnent of the factory or workshop or workplace or the

installation of the machinery or manufacturing plant, tbr which the

penuission is appiicd {br. is objectionable by reason ot' causing nuisance.

pollurion due to the density of population in the neighbourhood arld

Couucil shall, afler having considered the applicatioD and repon of the

Secretary and of such olher aulhorities specified in sub-seclion (4) and as

far as possible. withilr a maximum period of thirty days from the date of
rcceipr of application grant the pennission applied fbr. absolulely or subject

ro such uondirrons as it deems fit. ;

(d) in sub-seclion ('{), iu clausc (b), alier the words "report of
the Disrrict M{:dical Officer ol health", the v,'ords "if the applicart is a

hospital, clinic. other healthcare institutions. para medical institutions or

clinicai labomtory" shall bc inscrted.;

(e) atler sub-seclion (5), the following sub-section shall be

inscrled, namely:

"(5A) If any order, on an application for permission under

this section is not communicated to the applicant within thity days from

the date of receipl of application, by the Secretary the application shall be

deemed to have been allow€d for the period required in the application

subject to the Act, rules and bye laws aDd all conditions which would have

b€en imposed:
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Provided that if any violation is noliced latel the Secretary with
the apprcval of the Council, may cancel the licence after giving a show
6ause notice to lhe applicant stating the reason lor such cancellation and

alier examining the submission, if any, made withiD the time spccified iD

the said l1oticel

Provided further that on such cancellation, the Secretary may impose

a penalty on the applicatt for an amount not exceeding rupees five lakh.";

(3) in section 449.-

(a) in sub-section (l), for the word'Council'. rhe word
'Secretary' shall be subsliruled:

(b) fbr sub-section (2), rhe following sub-se€rion shall be

substituted. namely:

"(2) Th€ Secretary may, obtain expen opinior liom the
depaftmenls concemed, with regard to the determination of the nuisance

or its abaternent, at lh€ cost of the owner or person in charge of the
factory, workshop, workplace or machinery concemed, and such report
shall be fumishe4 as soon as may be, but not laler than fifteen days of
reporting of such nuisance.";

(4) in section 450,

(a) after item (i), the following item shall be inserted, namely:

"0) Industrial units c€rtified by the Kerala Stare Pollution
Control Board as Green and White Calegory:";

O) in the proviso, for the words letters and brackets "item (h)

and rif-rhe words. Ietters and brackets -rrems th). (i) and U)" shall be

subsliluted.
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7. Anexlnent of Act 5 4 2000.-t.r tlie Xcmla tndustria'! Singlc
windof{ Clcararce Bo€rds rad Industrial To|tsliD Area Develo{ddt
Act, l9.g (5 ol 2000)"-

(l) in the long title, for the words, "rquired for settirg up of
indchl un<lertakiogs", tb words "inclu&g rwwal thereol rqtrired for
serlitrg up aDd fa{ exp.nsion, diversificalion and moderoisation of
*prises" $sl,! be $b6riut€d;

(2) iD the plEoble.'

(i) alier the word, 'inah6tries" the u/ords "and cnterprises"
shall be iDsertedi

(n) for $e ponion begiuing with 'AND WHEREAS, for the

speedy issue of various licerrces" nld €nding vith I'industrial area level;"
the following $aU be subsritut€d oaloely:-

"AND WHEREAS, for the speedy issue of various
licenc€s, clearances and certificates requi€d for settitg up
and running of enterpris€s and for issue of clearances ltrr
expansion, diveFificatioq modemisation and renewal of
licences fbr all enterprises in the State of Kerala and for
that purpose il is necessary to establish Single Window
Cleamnce Boards at the State, Dstrict and lndustrial Area
level":

(3) in section 2,-
(a) in clause (a),-

(i) after the word "Municipality", the words '?ny sratutory
Lrodies or sewice providers' shall be inserted:

(ii) after the word "permits", the words "or consents or
renewal thereol"' sball be insened;
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(iii) rlor th€ word'rindus$ial undertakin4" the word

''Bnleryris€s" skql! be suhstitut€d:

t 
1b;.ut'to clause (b), the following clause shall be inserted'

. namely: -
'(ba) "Clearsnses" means various cleamnc€s including

Iicences. certificates, pslmits. or consents requited under various C€nral or

' 'Stdt" rnu"t-"nt" and rules made thereunder, and for providi[g utility

sewices and rclewal thercof Aom, time to time, for s€tting tP and runoing

.of any elterprise in the State of Kerala;";

(c) aftcr qlause (d)' the fallowing clause shall be inserted'

namely:

"(da) "Enterprise" means any undertaking or factory or

workshop or woriglace or any other estiblishdeft or industry engag:d in

'manul'acturinS or'procossieg or providing seflices or a[y commercial

activities including tmde or ilv€stmert h iaf,rastructue ";

(d) clause C) thatl be omitted;

. (4) itr section 3,

(a) in slib-seclio,l (l), for the words "setting up of Industrial

undertakings", the \eods "setting up ard ruonidg of etrterpris€s" shau be

sub6tituled;

(t) for s$b-6€ction (3)' rhe followiog sub-sectioi shall be

substituted namcba:-

'(3) The Stat€ Board shall consist of the following

t$txlbers, namcly:-

(a) chief secr€ttrY to Government;
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(b) The Secreiaries to Government in charge ofIndustnes. Finance.^Labour.. Local Self Governnlenr. ti"u"nr". fo*.r.waler Kesources. power. loresls. tn\ironmenr. Tourism. Hialth.IrrvestDeDt Promolton and public Works dspann)ents;

^ {c, lvlanatsing Director. Kerala Stare IndustrialDevetopment corporation;

(d) Director ol Indlrstries and Commerc€, Govemmentof Kerala;

. (e) Charrnran and Managlng Direclor, Keraja Statetlectriciry Board Limltedi

(f) Chief Town planrcr;

(g) Chairman, Kerala State pollution Conrrol Board;

(h) Chief Etectrical Inspector;

(i) Direcror of Factories and Boilers;

(,) Director of Mining and Geology;

.. (k) Director General, Fire and R€scue ServicesDepanment."i

, (c) in sub_section (5,. for the words ..al such Iinres..rDe sords'.al such interrals not exceeding rtiny aays..straii iesubstituted;

(5) in s€ction 4,_
(a) fbr sub_seclion G). lhe following sub_secrion shall besuosltuted. narnely._

. 
.:(3) Every District Singje Window Cleamnce Boardshall consisr of the following nlembers. namely:

(a) Disrid Cotlector conc€med;

(b) Ceneral Manager, District Industdes Centre;



(c) The President of the Village Panchayat

concemed or Chairpclson of the Municipality/Mayor of the Municipal
Corporation coocerned, in cases where Iicence is required
liom local bodies;

' (d) The Dishict officer of the Kerala Slate

Pollution Control Board or any other Omcer of the said Board nominated

by the Chairman, Kerala State Pollution ConEol Board:

(e) The District officer of the Electrical
lnspectorate or any other officer' nominated by the Chief
Electrical lnspector;

(0 The District officer of the Town and Coufiry
Plaoning Department or any other officer nominated by the chief
Town Planner;

(g) District Me.dical Officer;

(h) The Deputy Chief Engineer of the Eleclrical

Circle of Kerala State Electricity Board Limited, having jurisdiction ove!

the Distnct;
' (t Dstricl oFrcer, Fa.lorks and Boiler6:

0) Divisi'onal officet, Sir€ aDd Rescue Services;

(l) DMsional Forest Ofrc6;

(l) Districl Labout Offieer;

(m) Secretary, Urban D€velopment Authodty or

Secretary District Panchayst;

(n) D€puty Co|DtDissiorer' State Taxes;

(o) An offlcer of the Kctala water Authority not

below the rank of Executive Engincer nominated by the Malaging
Dircctor, Kerala Water Authorityi
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r(p) An officer of the Tourism E€partment
nominated by DiEcbr'(Tourism);

(q) An olficer of the rpublic \trroiks Department
not below the rank of Executiv€ Engincer nomitrated.by the Secretary,
Public Works Depanmcnl:

(r) Distriat Otficcr,of ttre Depotment of Uinlng
and Gealogy.":

(b) in rub-section (5), for the words .tt such times,' the
words "at such intewals not exceeding twenty days" shal be substituted.

(6) in section 5.

(a) in sub-rection (l), for. the words '.setting up of small
scale industrial undertaking or industrial rmdcrtakings", the words, ..setting

up add running of ent€rprissi".shall be subsituted;

(b) for sub-i.ction (3), the fdllowing sub-section shall be
substitut€d, namely:-

*(3) Ev€ry Industrial Area Single Window Clearance :'
Board shall consist of lhe l'buowing merntrcrs. namely:

(a) Principal Seqetary to.Covemment. Industries
Depaltm€nt or his nominee;

(b)'District Collector;

(c),Chief Execurive of the Agency ownirlg.or
managiDg the industrial srea;

(d),Desigtated Authoriry of industrial area
concemed;

(e) tDistrict Officer of th€ State pollution Contlol
Board;
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(q District Offic-er dth. Ebctrical Inspecrorate;

(g) District 0fficcr of rh€ Town aBd Counrry

(h) District Medical Officer;

(i) D€puty Chief Ergineer of lhe Kerala State
Eleclricity Board Umited;

0) Distri.r Officer, Factories and Boilers;

(k) Divisional Ofricer, DepartFent of Fire and
Rescue Servic6;

(I) Dvisional Forcst O{Ecer;

(m) District lrbour Officer;

(o) Deputy Commissioner, Stare Taxes;

(o) Ex€cutive Engineer, Kerala Water Authority;

(p) Secretary, Dstrict Tourism Prcmotion Council;

(q) Ceneml Manage!, District Industries Centre;

(r) Designated authority of Industrial Area
corcern€d and in cas€ of private park, General Manager, Districl hdusties
Centle of thc District concemed.";

(c) for sub-section (4), the follorvirg sub-section shall be

substitut€d, narnely:

"(4) Disrrict Collector shall be lts Chairman and the
Designated Authority of th€ industrial arca concemed or, in the case of,
pdvate park, Geneml Manager, Districl Industies Centre of the pistrict
concemed, shall be the Convener of the Industrial Arca Board.'l
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. (7) in section 6,

(a) for the words "all industrial undertakings being
established or propos€d to be established", th€ words "all enterprises being

established or proposed to be established or. operating" shall b€ substituted;

(b) after the words "for tle construction of the building",
the words "including expansion, diversification, niodemisatiol and issue of
trade lic€nces" shall be insened;

(8) in section 7,-
(a) in sub-section ( 1),

(i) for the words "an industdal uDdertakirg or small
scale iDdustrial undertaking", the word "enterprises" shall be substituted;

(ii) afier the word "cerlificates", th€ words "or
renewal of licences" shall be ins€lred;

(b) in sub-section (2),-
(i) the word "as" after th€ word "deeision" shall be

omifted;

(ii) in clause (a), for the words "to recommend to the
aulhority concemed. the issue of the licence", the words "to issue the
licence" shall be substituted;

' (c) in sub-sectio[ (3), after the words "desigMted authority
of tbe Industrial Area Board", the words "if no communicatlon is received
by lhe applicant wilhin thi(y days from date of submission of application
to the Board, the permission applied fo. shall be deemed to have been
gmnted by the Board lbr such period requested fbr in the applicatio ";

(9) in section 8,

(a) in sub-section (1). for the words "small scale industrial
undertaking having capital investment of mole tha$ two laki", lhe words
"cnterprises having capital investment up to fifteen cror€" shall be

substitut€d;
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(b) in sub-s€ction (2),-

(i) for the words "sixry days", th€ words .thirty days"
shall be substituted;

(ii) the wod "a$" after the word .'decision" shall be

omitted;

(iii) in clause (a), for the words '1o recommend to the

authoriry concemed the issue of the licence", the words ..to issue the

licence" shall be sub6titute4

(c) in sub-section (3), affer the words "Convenor of rhe

District Board" the words 'and the same shaU b€ binding on the authority
conc€med, ard if no cieararce, licence or certificate or rcnewals thereo( as

the case may be, is issued within thirty days from date of submission of
application to the Board, lhe clearaDce, licence or certificate or renewals

thereof, applied for shall be deemed to have b€sn issued aller the €xpiry
of the said period of thlry days." shall b€ inserted;

(d) for sub-section (4), the following sub-section shall be

subslitute4 nam€ly:-

"(4) Notwithsranding anlhing contained in any law for
the time being in force, the application for cleararce, licence or cedflcate
or any renewal thereof. submitted before the Distdct Board concemed, for
establishing or running of an entcrprise having a capital investtuent of less

than fifteen crcre nrpees is reject€d or graDted with conditions, the p€rson

aggrieved may file an appeal befor€ the State Board against such order of
refusal or gratrt of licence with conditions. within thirty days tionr tbe
receipt of order from the District Board, in lhe manner prcscribed. and

appeal shall be disposed of by the State Board. withir rwenty days from
the date of r€ceipt of the appeal.";
3a/3s+11t1'
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t l0) in section g,

(a) in sub-section (l),-
(i) lor the words "industdal undertaking other than a

small scale undertaking", the words "enterprise having total iflvestment

above fifteen crore rupees" shall be substituted;

(ii) after the word "certificaies", the words "or
renewal thereof" shall be insertedl

(b) in sub-section (2),-
(i) lbr the words "forty tive days", the words "thirty

days" shall be substituted;

(ii) the word "as" afler the word "decision" shall be

omlneo:

(iii) in clause (a), for the words '1o r€commend to the
concemed authority the issue of licence", the words 'to issue the liience"
shall b€ substituted:

(c) in sub-section (3). after lhe words "Convenor of the

State Board", the words "and the same shall be binding on the authorities

concemed and if no cleamnce. licence or cenificate or renewals thereot.
as th€ case may be, is issued withiD thirty days froni date of submission

of application to the Board, the cleamnce, licence or cenificate or rcnewals

thereof, applied for shall be deemed lo have been issued aiier the exPiry

of said period of thirty days" shall be insened;

(d) after sub-section (3), fte foliowirg s6s€ction shall be

inserted. namely:

"(4) The State Board is also empowered to
recommend to the Govemment on policy rsatters conceming various
issues and problems feced by any entrepreneur Lx establishing any
enterprise or for the development or implementati,on or opqration or
nrnnhg of such enterprises in the State aod sBggest redial meas$es to
addrcss such issues and problems in good irduslrial Factice to ploatole
investment opponunrty in the gate.":



I namely:

l9
(ll) for section 10, the following section shall be substituted,

namelyt-

"10. Issuing of cletrances, licences, certilicute.^ or
rcnewal thereoJ. Notwidstanding an),thing conrained in any other law
for the time being in fbrce or any orher provisions of this A;l rhe State
Board. District Board or Industdal Area Board shall issue the clearance,
licence, certificate or renewal thereof, as the case may be, within thirty
working days from the dare of rec€ipr of the application by lhe Board
concemed and if no cleamnce, licences, certificates or r€newal thereol as
the cas€ may be, is issued or the said application is not rejected within the
said tinre limit, the clearance, licence, cedficate or renewal therml as the
case may be, shall be deemed to have been issued afler Ih€ exDirv of the
said period of thifly days.":

(12) in section 11.-
(a) in sub-secrion (l),-

(i) for the words "recommended with modification".
thc \ ords "issued wtlh such conditions" shalj be substituled;

(ii) for the words "such refusal or recommendations',-
lhe words 'issued wirh sucb conditions" shall b€ subsrituled:

. (9) in sub-secrion (2), fo! the wolds ..rhirty days,,, the
worcls "twenty days" shall b€ substituted;

(c) alier section I l, rhe following section shal be iiserte4

"ItA. Overridi g powers ol the State Boanl.
District Boards a d Industrial Arca Boanls. (t) Notwithstanding
anything conlained in any other law fbr the time being in force or othei
provisions of the Act, the District Boad, Industrial Area Board or the
State Board, as the case may be, on receipt of composite application
prescribed under rules along with r€commendations of the deparfments
concemed, shall issue a composite licence to the applicant in the form.
prescribed for establishing arrd ruming an enterpris€ in th€ SUte and such
composite licence issued by the respective Boand shqll be binding on all
aulhorities concemed and shall be valid for a period of fi\r" yea." f.o.
the date of its issue:

33 f 36,4.t 1t1
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-Provided that if an enterprise is b€ing established on a rented or
leased prcmises the validily of the composite licence shall expire on the
expiry of the lqse or rcntal period or five years whichever is earlier and
such aulhonties shall not cancel such licence wilhout the consent of the
respective Board,

(2) The authorities concerred shall, have the rigbt to
conduct inspection of the enterprise periodically, but not exceeding one
year at a time, and enquire whether the enterprise has violated aty
provisions of the Act or rules made lhereunder and if any violation is
noticed by the authorities concemed, or the i[fomation given iD the
application for the grant of composite licence is found to be false, the
authority concemed, may recommend to the Board concemed, to cancel
the composite licence for noncompliance of any conditions ilrposed on
issue of such licences or violation of any provisions of Act or Rules, and
on receipt of such rccommendation, the Board concemed shall, cancel the
composite licence and may impose a penalty, as may be prescribed, on
such enterprises after issue of a show cause notice and after considering
any submission. if any. made by such enrerprises.

(3) All composite licenc6 issued under this sectiolr shall
be renewed for a period of five y€ars al a time on submission of an

' application along with the prescribed fee, within s€ven days from the dale
of receipt of such application.".

8. Amendme t ofAct 19 q| 2002.-In the Kerala GrouDd Water
(Conlrol and Regulation) Act, 2002 (19 of 2002),

(l) irt section 7,-
(i) to sub-section (l), lhe following proviso shall b€ inseried,

narnely: -

"Prcvided that no permit shall be required for extmctiog
groundwater below the level specified by the Ground
Water Aulhority from, time to time, for various zones in
the Stale, bas€d on the availability of groundwater in each
zone:

Erplanotiont-'fhe quantum of groundwater to be drawn shall be as
specihed in the self-certification of the applicant in the
pr$cribed form alorg with the fee prescrib€d;

,t
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(ii) after sub-section (l)' th€ following sub-section shall be

insened. tramely:

(lA) Notwithstanding anything contained in any other-Act. or
' ' rules made theieundg, Pe@it shall be issued in all other

"""". 
uv tli District'Level officers of the District

"oncernid' 
within a period of thirty days' wherever

eligible:

Provided that if p€rmits are not issued withh the

tlme sD€cified above and no reasons commulicated

-i ii.'nn*" atv.' tl" permit shall be deeded lo have

been issued;

Provided further that in case of violalion of the

t"ra" oi tt'" p"t*it u penalty Eay b€ impos€d for an

amount not eiceeding npees five lakh ";

(2) after seclion 10. lhe following seclion shall be inserted'

namely:-
''10A. Recycling and Rewing of Waste Woter'-An'!.person

exrractine eriu;dwai'e;'1",1 y-0,"..:ryi';li.offii:i;:,:tJ"[T:',:'"i:1
recvcline and reu6ing used groundwal€r

;:id;;lii-;i"".;' fi such ianner as mav be prescrib€d "

9. Amendment of Act 18 of 2013 -In the Kerala Lifts atrd

Escalators Act, 2Ol3 (18 of 2013)'-

(l) in s€cliot 4'-
(s) in sub-s€ction (5)'-

(i) for the words "one yeaf" the words "three years"

shall b€ substituted;

(ii) the words "after al1 iNpection" shall be omitted;

(b) afier sub-section (5)' the following sub-section shall be

inserted, namely:-
"(5A) Electrical lnspector may' conduclln lnsp-ecllon

evew vear and during fie itsl€ction any violation of any ol the provlsrcns

i'iiil"'ii,, -r.t "i*v oriht tet i ana conditions of rhe licence rs

noticed, he shall have th€ powcr to procted under section 7 of the Act'"'



'",n! 
o,',Xf:.'f"#Y,f:':i#'j.*'-*':"-'ent mav, bv notincation

purposes of carrying tnto 
"n""r 

rr,. p-uiJlJi:t#,ff:?ff;,"T::] .'*"
_- (2) Every rule made under this Ordinance shall be laid, as soon as

$ii:i'lil,:l;;x.?.i""fi *",:;:'*il*1"I#'J#1"1HJj
:::.T; il T,::6',:::::11; :::;:TJlg 

r' ur",. 
",ilipi., .iii'i

l#l*"'i""sii{ff:'T:lr"',i";li','ili:'i:yi"f x':::''l::
sur..rr modi'ed n-, .. l" .i n. "ir"d;1,'fj::j*:it.:t:fffi:;:l
*iL"#.;:1fii1;T:'lil"b"ilTl'1",1":ii:, ffrffi ff ;; ;';":

P. S,{Ttastveu,

GOYERNOR.


